
t

.)
L

4

Central Adminlstrative Tribunal, prlnclpal Bench

Original Application No.2B43 of ?OO?

New DeIhi. this ttre Z?nd dav of May.2003

Hon'ble Mr. Justice V. S. Aggarrral, Chairman
Hon - ble Mr. Govindan S. Tampi, ilember (A )

.9r i M. C.handrasek har.an.
Def:uty Commissioner of fncc:meLax,
Cen Lr^a1 Circle. Ern;:kulanr

.5r i V. C. Mather+
Ileputy Conrlnissioner of Incomelax.
Mottanc:herry

.$ri P.\t" Na1:inaksliari Nair.
Defiuty Commissioner of Incomr* tax.Circle 7. Rilnge l. Ernakulanr

I rrcometax { l nves I i gati ori ) .
Applicants

(Bv Advocate: Slrri F,. Balakrishnarr )

Ver sus,

Llnion of Irrdia repr-esented by
Secretary,
Mi n i.:s tr y of 'f i nance.
Oeportmerrt r:f Rer/enue,
Ne;- Ilel h i
tJnion Public Ser-r;ice {i:qmx'ission
rerpresen LerJ by i t":s. Secretar y,,
DhoJ. pur lloUss. f'iharh -iahan RoarrJ.
l,lew 0ellri..-11

'Ihe Uhairnran
Cen tra I Boar d of' CIi- rect Taxes,
Nor t:h Block.New Delhi

Tire Chiel' Commissioner^ of Incometax
r... R. Building.
I. 5. Press Rclad. Cochirr ....Respondents

( By .,\dvocal-e; Shri V. p" Uopal )

_o-...R__""p_...8._...8-rc_R.At__)

-8"r.---J-u.s"-t-*p"_e-.-.-Y_,""S..-.-...Agqa[-br"e],.eh.eiman

rt is not irr rli:;pute t-hilt. t he applicorrts are
;irni larlv situated as r;er t.ai n ot.her. rlersorrs who had f itecJ

the originaL applir:atiorr in ilre AhrrecJabed Bench of this
Triburrcr.L. 'l'he AhnredaLrarJ Ben<;h o'f t.he -l-r.ibunal had ear-lier
dr:ci-ded the matter. Tlrereaf ter it rr,'as rerni.tted back by i:he

Dr. Babu Jctsefrh
DErf.ruty Commis::ioner o-f,
Kot tayam
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Gu -ierrat tliqh Cour t. In fiursu&noe

Gr.r jilra t Hi0h Court. the Ahmedabad

sam$ matter and orrce aoai.rr. it is
Hj-gir Cc)ur t.

of the d irecLirr ther

Bench hos diriposed of the

pending u,ith the Guiarat

( V. S, Aggarrrral )
Chairman

?.. The controversy is the s;ame. l'here'l'c,r'e it would

be improper al-sr: for thi.s Triburral to pass any fresh <:rder.

The preljenL application is disrrosed of perrrri.tt,in,g the

applicants to :ioin as intr:rverrors. or aE partj^es j.n ttre

nratter prendirrq in the Gujarat l.ligh rjourt and the frarLies

sha I l- bound by the decisiorr of l-hat t"{i.qh Court.

in S ampi )
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